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/ } " A-Ple- 7.i0.96 	Mr M.Chanda with Mr A.Deb Roy 
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, for the applicants. Mr J.L .Sarkar 

1,40 	 for the respondents. 
Ao- List for admission on 16.10.9 
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LT6.10.6 	Mr. M.Chanda for the applicant. 

,14-e-r 	
ç4z.-1A-'C_ 	 Mr. 	J.L.Sarkar 	for 	the - 
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: 	

respondents. 

r5 f~ .n 1 ~,6 	 181/96 

been 	allowed 	to 	submit 	fresh 

verification and the M.P. to form part 

of the Original Appliction. 
I 	 Heard Mr. Chanda for admission 

and perused the contents of the 

application and reliefs sought. 

Application is admitted. Issue notice on 

the respondents by registered post. 
• 	

Written statement within six weeks. 	- 

	

¶ 	 List for written statement and 

	

c 	 further order on 28.11.1996. 
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28.11.96 ' 	Mr. A.Deb Roy for the applicants. 

Written statement- has not been 
4J1YA '° 	

submitted. 
ILSpOrfLQ€eytJ tV- 	 List for written statement and further 

orders cnl9.12.1996'. 

Member 
trd 

19.12.96 	 'Mr M.Chanda for the appLicant. Mr J,.L. 
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12 <9 	 Sarkar for the respondere. 

' 	

Written statement has not.'been submj- 
tted.  

List for written statenent and further 
O1 	

orders on 151 .97' 

' 

V 	 15.1.97 	Mr. M.Chanda for the applicants. 

Nr. G.N.Das -'appears for the private 
- '-----'jzA_ 	

respondents No. 4,5,6 and 7. 

Mr. J.L. Sarkar seeks 4 weeks time to 

submit written statement. 

	

/ 	 Mr. G.N. Das for the respondent Nos. 

4,5,6 and 7 also seeks 4 weeks time to suit 

itten statement. 

A~ 
7 	 List for written statement and further 
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qe s on 17 2.1997. 
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Mr M. Chanda, learned counsel for the 

applicant is present. The order sheets indicate 

that several adjournrnents have been granted to 

the respondents to file written statement. We 

are not inclined to grant any further extension 

of time. 

Let this case be listed for hearing on 

17.3.97. 

4-Ge'y 	 I.(-' 4 
-i.-e 	 nkm 

17-3-9'? 

'SI 	. 	 ,3ji v4 

	

oA.- /7 AjfIC /tClf 	* 

4,1 
Member 
	

Vice-Chairman 

On the prayer of Mr.M.Chanda 

case is adjourned for hearing on 

20-4-97. 

Member 	 Vice-C airman 
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17.4.97 	Mr J.L.Sarkar,learned counsel. for 
• 	 the respondents is =a 	present. 

List on 20.5.97 for hearing. 

h 	 Member 	 Vice-Chairman 
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20.5.97 . 	On the prayer of Mr B.K.Sharma on 
eha1f of Mr M.chanda the case is adjourne 

-dtoil.7.97. 
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12-8-97 	Dj.vjsj.on Bith is not sitting. 

Iet this case be listed for hearing 

on 4-11-97. 

VjceChajrman 

lm 
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114. /3/9 IL 

4.11.97 	On the prayer of M 	B.Dutta 

learned counsel for respondents No .5 & 

22 2  L  the cas,e is adjourned to 28.1.9g. 

1/ 	 Merr 	 Vice -Ch al rma 

pg 

4'. 
2298 	 Case is otherwise ready for 

IJV 	 hearing. List for hearing on 5.5.98. 

-. 	 -i 	 Vice-Chairman 
V 	 lm 

5.5.98 	On the prayer of Mr J.L.Sarkar,learne 

Railway standing counsel the case is 

- adgourned till 10.6.98. 

' 

/s 	 CP2' ) r 	
Member 	 vice-chairman 
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v- 	 H 
10-6-98 	n the prayor of flr,A.Deb Roy 

1eared counsel apearing on behalf 

of the applicant case is adjourned till 

.1698. 
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Heard the learned counsel for the 
parties. Hearing concluded. Judgment 
de1ivered in open court, kept in 
separate sheets. The application is 
disposed of. No order as to costs. 

Member 	 Vice-Chairman 





CENTRAL ADIIINISTRATI\JE TRIBUNAL 
GUWAHATI BENCH :: CUWAHATI-5. 

O. A . NO. 221 of 1996 
T.A. NO. 

DATE OF DECISION 16.6.1998  

ShriRadheshyam Saha and five others 	 (PETITIONER(S) 

Mr N. Chanda and Mr A. DebRoy AD\JOCATE FOR THE 
PETITIONER (s) 

VERSUS 

Union of India and others 
	

RESPONDENT ($) 

Mr 'J.L. Sarkar, Railw&yb Counsel, 
Mr G.K. Bhattacharyya and Mr G.N. Das 	ADJOCATE FOR THE 

RESPONDENT (s) 

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HONtBLE MRG.L. SANGLYINE, ADMINISTRATIVE MEMBER 

/ 

. Whether Repoters of local papers may be allowed to 

ace the Jjdmeflt ? 

To be referred to the Reporter or not ? 

WhetHer their Lordships wish to see .the fair copy of 
the judgment ? 

Whether the Judgment is to be cirOulated to the other 

Benches ? 

Judgment deiiiered by Hdnble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.221 of 1996 

Date of decision: This the 16th day of June 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

- 	 The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Radheshyam Saha 
Shri Radharaman Saha 

3, Shri Patal Chandra Dey 
Shri Bimal Kanti Dey 
Shri Kajal Bandu Dey 
Shri Nirmal Kanti Bhattacharjee 
All are employees of Engineering Departments, 
N.F. Railway, Lumding Division. 	.......Applicants 

By Advocate Mr N. Chanda and 
Mr A. Deb Roy. 

- versus - 

The Union of India, through the 
General Manager, N.F. Railway, 
Maligaon, Guwahati. 
The Divisional Railway Manager (P), 
N.F. Railway, Lumding. 
The Divisional Superintendent, 
N.F. Railway, Lumding. 
Shri Subhas Singh, 
Shri Alemla Ao 
Shri Haradhan Nath 
Shri Satyendra Chakravorty 
Respondent Nos.4 to 7 are employees of 
Engineering Department, N.F. Railway, 
Lumding Division 	 Respondents 

By Advocate Mr J.L. Sarkar, Railway Counsel, 
Mr G.K. Bhattacharyya and Mr G.N. Das. 

OR D E R 

BARUAH.J. (V.C.) 

The six applicants have approached this Tribunal 

challenging the position of their seniority fixed by the 

authority. According to the applicants they were senior 

to the respondent Nos.4 to 7 in the initial appointment, 

but the said respondents were promoted earlier to the 
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next post overlooking the case of the applicants. The 

grievance of the applicants is that they were overlooked 

even at the initial stage without any reason. According 

to them they ought to have been promoted earlier in view 

of the fact that in this, type of promotion seniority-cum-

merit was the basis. Being aggrieved the applicants 

submitted representation and the said representation was 

disposed of by Annexure X order dated 14.7.1995. In the 

said Annexure X order the authority stated that the 

seniority of the applicants had been correctly fixed. 

Hence the applicants have filed this present application. 

We have heard Mr A. Deb Roy, learned counsel for 

the applicant and Mr J.L. Sarkar, learned Railway 

Counsel. Mr Roy submits that the applicants were 

arbitrarily denied promotion within time and therefore 

they submitted representation and the representation was 

disposed of by the respondents by Annexure X order dated 

14.7.1995. The said Annexure X order is very cryptic. 

We also find it difficult to understand as to why the 

applicants were overlooked when the basis of promotion 

was seniority-curn-merit and not merit-cum-seniority. 

Mr J.L. Sarkar does not dispute the contention of 

the learned counsel for the applicants. However, he 

submits that the seniority was rightly fixed because of 

the date of promotion. 

Looking at Annexure X order dated 14.7.1995 it is 

difficult for us to come to a definite conclusion as to 

the legality of fixing seniçrity of the applicants. 

Therefore, we feel it expedient to remand the matter to 

the authority concerned to decide the matter afresh after 

giving the applicants an opportunity of being heard. Th.e 

applicants may also file 	fresh representation giving 

details ........ 
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details 	of 	their 	grievances 	and 	if 	such 	fresh 

representation is filed within fifteen days from today 

the authority may consider the said representation also 

and dispose of the entire matterwith a reasoned order 

within two months thereafter. 

5. 	With the above observation the application is 

accordingly disposed of. No order as to costs. 

G. L. SANGLYIIE ) 	 ( D. N. BARUAH 
MEMBER (A) // 	 VICE-CHAIRMAN 

nkm 
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GUWAHATI BR AOR 

CATION UNDERSECTION 19 	ThE C .T.ACT, 1985 

CA ro 	 F 1996 

Shri Hadheshyam Saha 

.& 'Others 

	

- 	 Union of India & Others 

3]. No. ,  ANNEXURE 	PARTICULARS 	 PAGE No. 

	

1. 	I. 	Found suitabie for 

	

• .. 	 . 	/. 	. 	promotioi.Lettér. "- 
dt. 27.477. 

II 	Found suitabl'fôr 
- 	. 	 promotion.tétter 	. 	 . 

dt 1.2.5.77. 	 0 

3 	111 	Nbtificatn regarding  
• 	 . selection for promotion  

	

4. 	IV 	cemption from 

	

• 	. 	 . 	 appearing in the 	H 	. 

selection order dt.4.5.78. 

'Transfeandposting 	 iHQI 
order dt, 3,1081. 

- 	, 60 	 • 	 . Suitability test for the 	j 3 
. . •• 	post of'SrClerk dt.27,7.87. 

	

'7.- 	• .1111 •• •. 	esi4t of suitability test ' 	L11  •'. 
Nèmorandun dt. 27.8.87. 

VIII 	Office order no.3 of 1988 

IX 	Representation dt. 9.6.950 

,. 	X 	•. .DRM (P) Lumding letter, 	. 	7 
• 17.7.55. towards 	

( / 	fixation of Seniority. - 
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1 c  

(i) Particulars of the aplicants 

Shri Radheshyam Saha 

Shri Radhaxnan Saha 

Shri Fatal Chandra Dey 

Shri Bimal Kanti Dey 

 Shri Kajal Bandu Dey 

 Shri Nirmal Kanti Ehattacharjee. 

All of Engineering Departments, NF Ply. 

Lumding Division. 

(2) Particulars of respondents 

1. Union of India 

?(Through the General Manager, N.F.Rly.,Naligaon, 

Guwahati-Il). 

2, Divisional Railway Manager (F) 

N.F.Rly., Luniding. 

3. Divisional Superintendent, 

N.F.Rly., Lumding, 

40 Shri Subhas Singh 

i 5. Shri ,kLemla Ao 

Shri Haradhan Nath 

Shri Satvendra Chakravorty 
AV E---- 	 ,JF 

(3) Application is made for 

1. This application is made for fixing 

of the applicants above the private respondents 

and to consider the applicants senior to the 

private respondents for the purpose of promotion 

to next higher grade. 

contd. . P/2- 
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'2. To rectifythe seniority lists showing the 

apDlicants senior to the private respondents 

and to set aside and quash the impued letter 

no.E/255/1(c)/LM(E) dated 17.7.95. 

Jurisdiction 

The appliéants declare that, the subject matter 

of the order against which they want redressal 

is within the Jurisdiction of the Tribunal. 

Limitation 

The applicants further declare that, the 

application is within the limitation prescribed 

in section 21 of the Administrative Tribunal 

Act, 1985. 
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Facts 

10 That t1ie applicants are citizens of India and as such 

they are entitled to all the rights and previledges 

granted by the Constitution of India. 

That the applicants no.1 9 2 9 3 9 4 0  and 5 were appointed 

in 1965 as Khalasi and applicant no.6 was appointed as 

Gai1man in 1966 under the Lumding Division N.E.Rly, 

Lumding. The applicant's are presently serving as Senior 

clerk in the Engineering Department,N.F.Rly., jding7 

That the applicants attained the eligibility for 

promotion to the Cadre of group 'C' in the post of 

Sto1Clerk/T*ne Keeper/Junior Clerk, whitE, serving in 

the Group 'D' Cadre under Lumding Division of the 

N.F. Rly, 

That there were requirement for filling of vacancies 

of Store Clerk/Thne Keeper for restoration works in 

Hill sections in the year 1977 and accordingly the 

apvlicants being senior most in the Engineering 

Department in the Cadre of Group ID 1  were called for 

the selection test held on 3.4.77 in terms of DS(P)/ 

LMG's letter E/283/2 - Restoration dated 23.3.77. The 

applicants appeared in the said selection test along 

with other candidates and altogether 26 candidates 

appeared in the said selecton test. The applicnt 

came out successfully in the said selection-test and 

appointed to the Post of Store Clerk/Tine Keeper on 

temporary basis vide Office order dated 24.7.77 and 

office order dated 12.5.77. 	 -- - 	• 

M 7. 	contd. .P/2- 
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Copy of the office order dated 

27.4,77 and 12.5.77 are enclosed 
hereto and marked as ANNEXURE-I 
and ANNEXURE-Il respectively. 

That the Divisional authorities of N.F.Rly Drotosed 

another selection for promotion from class IV category to 

class III category in the post of Store lerk/TnL Keeper/ 

Junior.Clerk although the present applicants were 

declared successful in the earlier selection and the 

applicants were also suprisingly called for appearing 

in the Selection test proposed to be held in terms of 

Notification dated 1.12.77 without regulavisina the 

services of the applicants who were declared selected 

in the earlier selection. The applicants being highly 

aggrieved preferred appeal before the Rly. authorities. 

However the Rly authorities letter 	B/283/2(B) dt. 

5.1.78 intimated the applicants that the previous 

selection was only for the restoration of works post 

and the present selection which is proposed under 

Notification dt 1.12.77 is for regular vacancies and 

it is further stated in the sane letter that, if the 

applicants fail to appear in the proposed selection in 

terms of Notification dt.1.12.77 they would lose the 

chance for regular selection and further liberty was 

granted for filing reply if any. 

Copy of the letter dated 

5.1.78 is enclosed hereto and 
marked as ANNEXURE - III. 

That the applicants further beg to state that after 

issuance of the letter dated 5.1.78 the Divisional 

contd..P/3- 
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erintendent, Lumding intimated vide 0CR, message dt. 

4.5.78 quoting the reference of letter no.E/283/3 

(Promotion) 1 of even no dated 11-4-78 regarding 

selection for promotion from class IV category to class 

III regular posts, all the applicants were exempted 

from appearing in the selection test proposed to be 

held on 7.5.78 and requested to inform the applicants 

accordingly. 

Copy of the letter dated 
4.5.78 is enclosed as 
ANNEXURE - IV. 

7. That although the applicants were exempted from appearing 

in the selection test held on 7.5.78, but other 

candidates were allowed to appear in the said selection 

dated 7.5.78 and in the said selection only three 

candidates were declared selected. Again another 

selection was held for the post of clerk (G) in the year 

1980 for worke charged posts in the Engineering Departmnt, 

usie 9 candidates were selected, Therefore position of 

the three selections held in the year 1977,1978 and 1980 

stands as 9+3+9 i.e. altogether 21 candidates were 

declared successful in the respective years mentioned 

above in the matters of promotion from class IV category 

to class III category. 

In this connection it may be stated that, Shri Dulal 

Bhattachargee, Shri Sasadhar Chakravorty and Shri Manik 

Roy were appointed to the post of Tz*ne Keeper following 

1978 selection vide office order no. 113 of 1978 and 

again the following group 'D' staff namely Shri Su1ias 

Singh, Shri flamO Ao, Shri Haradhan Nath bf 1980 

select list and Shri Sailendra Chakravorty of 1983 

'7-c- 	 contd. .P/4- 
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select list were promoted as General Clerk and it appears 

from the office order dated 31.10.81 that, the 

respondents no. 4 to 7 were adjusted in different offices 

under the Lumding Division in the promotional posts. It 

is not known from which department and against which 

vacancies the respondents no.4 to 7 were promoted and 

adjusted. Be it stated that, the respondents no. 4 to 7 

were not belonged to Engineering Department and they were 

initially appointed in other unit of Lumdina Division and 

their initial appointment in Group 'D' category were in 

the 1977, 1978 and 1980 ; whereas the applicants were 

appointed in the Group 'D' category under the Engineering 

Department in the year 1965. 1966 as Gangmen and appointed 

in Group 'C' category following the selection of the year 

1977. 

Therefore as the applicants were regularly selected 

candidates of 1977 selection and although temporarily 

appointed to the post of Store Clerk in the Hill Sections 

restoration works and they were subsequently exempted 

from 1978 selection against regular group 'C' vacancies 

by the Railway authorities itself, therefore any 

candidate of subsequent selection particularly juniors 

cannot be declared seniors to the applicants in the 

cadre of Store Clerk/Time Keeper/Junior Clerk and it is 

the obligation of the Railway authority to declare the 

applicants as regularly selected candidates of 1977 

selection. 

Copy of office Memorandum 
dated 31.10.81 is enclosed 
as ANNEXURE - V. 

contd. . P15- 
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8. That most supriingly vide office memorandum dated. 

27.8.84 it is declared that the provisionally selected 

on Ad-hoc measures against temporary work charged posts 

in the year 1977 and 1980 are now declared to be have 

been finally selected for the post of Clerk (G)/Time 

Keeper/Store Clerk in the scale of R$.260/- — 400/-

against 33/2 % vacancies as a result of. selection held 

on 22.4.84. It is further stated that, the proceedings 

of the selections have been approved by DBM on 2.8.84, 

in the said. memorandum only the name of the. applicant 

no. 1, 3 9. 4 and 6 appeared in serial no.2,4,5 and 6 of 

the memorandum dt 27.8.84 and again another office order 
J 

was issued on 23.12.86 wherein it is stated as per 

minutes of the Joint meeting between ORM, Lumding and 

both the Unions held on 11.12.86 the following class IV 

staffs of the Magineering Department were now working as 

G3-ek Ad-hoc,on the basis Of Ad-hoc selection for 

promotion against work charged posts are hereby 
il 	

declared to have been selected for the post of clerk (G) 

in the scale of Rs.260/- — 400/-. against 331/3 %regular 

vacancies (7 posts) as available upto December, 1986. 

The names are shown in order of seniority. In the said 

office order dt. 23.12.86 the names of the applicant 

no.2 and applicant no.5 were shown against serial no.1 

and 6. 

The above declaration of selection on regular 

basis in the year 1984 as well as in the year 1986 by 

declaring the earlier promotion of the applicants to the 

posts of Store Clerk/Time Keeper/clerk(G) as Ad-hoc 

although selection is made through duly constituted 

cntd. .P/6 
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Selection Committee against the temporary vacancies 

of Restoration works of Hill Sections and subsequently 

the Railway authorities by their decision exempted the 

applicants from 1978 selection against 'regular group 

ICI vacancieà and thereby confirmed their earlier 

promotion on temporarj basis, through •  1977 selection as 

regular group "C' promotion and thereby the respondents 

are now barred by law of Estoppel for further declaring 

them as rgularly selected candidate following 1984 

selection and as well as 1986 decision in consultation' 

with the Unions. This action of the Railway authorities 

highly irregular, illegal, unfair and discriminatory. 

The applicants who belonged to Engineering Department 

ought to have been declared as regularly selected 

candidate against the first regular vacancies available 

immediately after their selection held in the year 1977. 

9, That the applicants further beg to state that in the 

year 1987 some vacancies in the cadre of Senior Clerk 

had fallen vacant in the Lumding Division and vide 

Notifibation dated 27.7.87 four applicants.out of the 

six applicants namely (1) Shri RadheshyamSaha, 

(2) Shri Bimal Kanti Dey, (3) Shri PcLtal Qiandra Dey 

and (4) Shri N. K. Bhattacharjee were asked to appear for 

the suitability test held on 14.8.87 for forming a 

panel for filling up of two existing and three anti-

cipated vacancies. The above named four applicants 

appeared in the suitability test and declared 'selected 

by Memorandum dated 27.8.87 and they'were posted in 

different offices in Lumding Division vide office order 

no. 3 of 1988. 

-1Z4---- contd..P/ 7.- 
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Copies of the Notification 

dt.27.7.87 0  Memorxdum dt. 

27.8.87 and Posting Order 
under Office order no.3 of 
1988 are enclosed as 
ANNEXURE- VI, VII and VIII 

respectively. 

That the applicants no. 2 and 5 were also promoted to 

the posts of senior clerk subsquently thereafter and 

they were also accomodated and adjusted in the cadre of 

senior clerk in the establishment of DRM, Lumding and 

now all the applicants are serving in the cadre of senior 

clerk in the pay scale of Rs. 200/- - 20 140/ in.the 

Lumding' Railway Division. The applicants at the time of 

their Dromotion from the cadre of Junior clerk to the 

first time came to know that, their juniors namely 

respondent no 4 to 7 were prombted, although they were 

initially appointed in the Group (C' cadre long back in 

the year 1977 following a duly constituted selection 

committee. 

That your applicants beg to state that since 1980 a 

doubt'has arisen in the minds of all the applicants, 

regarding their confirmation and adjustment in the 

vacancies occured in the year 1977 and 1978, although 

they were exempted from appearing in 'the selection test 

held on 7.5.1978. Therefore the present aoplicants had 

submitted representations on several occasions since 

1978 seeking clarification of their seniority position, 

the representations submitted by the applicants on 

different dates' on their individual catacity, say for 

example Shri Radheshyam Saha ( Applicant no. 1) 

& 	
contd. .P/- J 	4Thfr 
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submitted representation on 28.7.78, aDplicant no.3 

submitted representation on 12.8.78, atplicant no.2 

submitted representation on 23.3.82. However several 

representations were submitted on several occations before 

the Rly atthorities on the subjects stated above. In the 

year 1984 also applicant no.1 submitted representation 

on 1.10.1984 seeking a clarification regarding seniority 

position of the applicant and also specifically mentioned 

the names of the respondents, who are )unior to the 

present applicants, how they were adjusted against the 

vacancies of clerical posts (SQ/T.K/Clerk) and how they 

were shown senior to the applicants. However the appli-

cants came to know from a reliable source that the 

private respondents were shown above the 'applicants and 

further considered for promotion to the posts. of senior 

clerk during the year 1985 and 1986 and the same came 

to the notice of the applicants when the private 

respondents are now going to be considered for further 

promotion to the posts of Head Clerk and .with this 

apprehension the applicants again submitted joint 

representation on 9.6.1996 wherein the applicants stated 

that the private respondents from 4 to 7 illegally 

supersided in the matter of promotion to the,cadre of 

senior clerk and also for assigning seniority above the 

applicants. In response to this representation the Rly. 

authoriti?s vide their letter no.E/225/1(C)/LM(E) dated 

17.7.1995 intimated all the applicants that after 

scrutiny it is seen that private respondents 4 to 7 

are sufficiently senior to the applicants and it is 

also stated in-the said letter that regular promotion as 

i~" rk'it'' kZi- contd. . P19- 
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• 	 '1/ ff 	1/ 
Junior clerk of the private respondents are 17.6.1981, 

15.6.1981 0  15.6.81 and 13.9.82 respectively and the date 

of applicants' regular promotion are indicated as 2.8.84, 

2.8.84. 2.8.84 9  23.12.86, 2.8.84 and 23.12.86 respective].v 

• 	and it is also stated that, seniority of the applicants as 

junior clerk have been counted with effect from the date 

of regular promotion as junior clerk, thereby the Rly 

authorities sought to bo deprive the present applicants in 

the matter of seniority as well as in the matter of 

promotion to the next highr grade and as there is no 

other alternative, the applicants under compelling circum- 

stances approaching this Hon'ble Tribunal for setting aside 

the impugned letter dated 17.7.95 and also praying fbr a 

declaration that the applicants be declared senior to the 

private respondents no 4 to 7 in the cadre of junior clerk 

as well as in the cadre of senior clerk and accordingly all 

seniority list in the cadre of junior clerk and senior 

	

- 	 clerk be rectified showing the names-  of the applicants 

senior to private respondents no 4 to 7 and the applicants 

be considered senior for the prtpose of next promotion to 

the grade of Head Clerk etc. 

Copy of the representation 
dated 9.6.95 and impugned 

• 	
letter dated 17.7.95 aie 

enclosed as ANNEURE.-IX and 
ANNEJRE- X respectiv-elv. 
I 	 / 

12. That this, application is made bonafide and for the ends 

of Justice. 

7. Reliefs sough for : 

In the facts and circumstances the applicants pray for 

the following reliefs. 

6Lk,;P,,~ )-<,e 47 
contd. .P/ 10- 



/1 	it 	/1 

That the applicaits be declared senior to the 

resoondents no 4 to 7 in the cadre of junior cler and 

- 	also in the cadre of senior clerk. 

That the applicants be considered senior to 

respondents no 4 to 7 for the purpose of promotion 

to the next higher grade. 

That the respondents be directed to rectify all 

seniority lists showning the applicants senior in the 

cadre pf junior clerk and senior clerk. 

That the impugned letter no.E/255/1(C)/LM(E)' dated 

17.7.95 be set aside and quashed, 

GROUNDS 

1, For that the apDlicants were selected by a duly 

constituted selection committee in the year 1977. 

2. For that Rlv authorities have duly exempted the 

applicants from appearing in the selection held on 

7-5-1978 for ng regular vacancies in the group 'C' 

clerical cadre. 

30 For that the private respondent no 4 to 7 were actually 

not belonged to Engineering Department, 

4. For that respondent no 4 to 7 junior to the applicants 

in the cadre of group 

5, For that the applicants contineously persuaded the Rly. 

authorities for fixing the seniority of the applicants 

treating them as regularly selected candidates of the 

1977 selection. 

6. For that representations are duly submitted before the 

Rly. authorities but the same was rejected. 

contd. .P/I 1- 
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1/ 	/- 

8. The applicants state that he has not filed any other 

case/applicatioi before any court/Tribunal. 
'S 

9T Remedies Exhausted 

The applicants have submitted representations as 

explained in the application, but with no result. 

There is no remedy under any rules and the Hon'ble 

Tribunal is the only remedy. 

• 	 10. Particulars of the P.O. 

'Postal Order no.. . 	 '' 

Date 
 

Issued by 	.. 

Payablet ., 

An index with particulars of enclosurers Sis enclosed. 

Particulars of documents 

As per index, 
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IN VERIFICATION 

1. Shri Birnal Kanti Dey son of late Batiram Dey 

aged about 56 years' resident of P.O. & P. S. 

Lumding, district Nagaon, Assam, do hereby 

• 	 verify that th Statements made in paragraphs 

• 	 I to 1, are ture to my knowlge and 

• 	.' 	 that I have 	not suppressed any material 

• 	 facts. 

• 	 'S 
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AO  

.F.Ralway. 
OfiXceorcier. 	 DS(P)'s office 

Hwir 	 jhr e found! sut toblo  

	

tojr 	tri sca1 	 arh 

	

:c-rnoEL 	3 	e C1.erlc •iri eaie 	2 3O-4OO7.( 3 ). 
. 	 • r 	 'oa a.aist each. 

tari 	d.1tfl.(P-)/U4G ,Po :1d- utder PWt(P). 
U G a :ain t estl'nato No. l /(V1 o' 	75.- 77 
t'or complete tck RnewEls worics heteen 

~or 12 rnorth sacctioncd 
vi1e D3 (-W) / 11's Memo No .W/411 'L/ l./PIV/W-1 
T-3-.7? 

, 	 ii; & 13iari D 	Kalas 1 ner.,,.).cPostd ur er  
ICiI(S)/.lN. 	) 

aia1ns; 	 \To,2o/c 

	

3 iaKlasi under 	) c1 lY?3-77 for "Pro rosed 
• 	

-- IQt'T(N)/LNG. -, ) - remedial méasus on 
L.4 	•tiva1 Kanii Doy ,  ..G/mar under 	) f  24G-B P23 II1L sec-ion". 

PW/HJ.I. 	) anc'ciond v1de..T)/1'1LG' 
C -i.Dey, G/man under 	 ) merno To./3l5/Gi/PI/ 

	

1 1/DIiR. 	) W-1 	 o a o - od 7  

	

a1 1jindu D02, G /'.n unde' 	) of 1Omonhs. 
• 	 i?WINoG,: 	;).. 	...............

S . 

	

t. " BLa1. .Oh.Pramanik(.) )  G/man. 	) 

uid-FJI(P)/U1G. 	) 	 . S  

• 	 $N52 to 7 a'e o r5ort to XN)3p1./U-G for fuh 
Or •xif 	of ancton the a bve staff will he returied to 	' 

forin-ii -  

Chjs ha ci 	.oeoval of 3r;DPO/L1 

for D3(P)/Lumdi. 

io.1y-33/2(Rest0ra.o.:i. dt/-27.77. 	S.  

fo-; irxfarniation & n/ac tion. to- 

	

or' sjard J. 	 ,. 

taf oncern-a 	o.)ror channel for 1formation Ic guid ~Lec::, . 
-th .t'rns of his 	of1c 	dt.3.2.77 

3 - .. DPC/J1G. 
f 	 10 ( \r)/W& p 	,P /JP1R ? P4 Ti/PO G. The r 

i :L 	 staff concerr.e accordjl7, 
• 	J\./L4LYi 	,-iC-:3 	- 	PG. 	 S  

c5; 	 fl4&.  

.. 	 LtG D.N4/III/U•iG. 	- 	 - 	 - 	 - 	 - - 

:1 C' I/ 	c 	'IL.Ii 	CC/J • 	 S  

- 	 / 	. 	 . 	 • 
-  

4- 
- 	 91\) 

- 	 iST W AV T?WT 

f T? 7 

for DS(P)/Luinctiu. 

-• 	
. 

- S -S  

K 
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Norbheast Fronie..:Ra±;y;. 

Divisional Supdt., (P)/LMG 
Dted t12 /5/1977. 

:Eo lowino stf1 ;ho ive hcen ound$Lt.be fo pdmotibh c. o. store, C1 	in .3c i.e
)acijnst ost 	re ne.:1v ta porcri1 Lroraoted to o.ficiate 

On i , 26.) 4 	ir Scale fls . 2 tO-1OO(R ,i'and posue4 	.nst t1e e3ti1T{.s. showr againt each'. 

Shri .8imal 	nt 	2I/'I-Iojai posted agmnst JI1 	
u ..or 1/jin :ice Shri J.C.DaS Store Clerk trans fer on aro 'tior. 	Clerk, * 

Shr. PataJ. c, Dey 	giari under dI/D1 	.s poe:qanst estmat€ 	 o 	) .kcua1dircj of :adcj No1cfl etween 
NIDRTG:., unde IOhi/i 	with 	:t 

Shri Kaj al 3indu 	Ga'an under P1I/1n G is post d gairt est.irn te NO.LIIG/19 of 6 -77 rh'1s of •.ii under PW 'NOG with 
U0 Q, at NCG. 

4. Shzi Biia1 Ch. 	tn], (Sc) ganan ud1.i()YLMQs osted eaia9 1.. estimate No. LT 3/ 3 of 76-77 Renewals ofNonStarda Rails 
vJ±J . he attached tc L.S. (J) Offi è/Lum(jflG, 

OFFIcE ORDR. 

Shri Nirma]. Kant! 	:tac.e rjee, .Khal± under IOW//LNG is 
postec.aczjnst. s . :imat :o.:/24 of 75-76 :t?roposed etensjon of 
running room to accomc. ate 18 beds: etc. He tiill be attached to 
)ØSO ()/Otfice/Luria - c. 

Shni Radhe Rdmafl Sa, GaLT:idn under P'JI/DCA is iosted against 
estirtate io.HG/i6 of 75•-75 Propose •?:nak protection wof between 
DcA- CXI( under IuW/D''C Wi Lh I,  

Item 1o. 4 & S shoud rprt to cc(), Their date of 'romotjon 
as torc lerJ: wiia t;ke e2ect from the dite they report to 
their re c ctirc .Icc of ostirig. 

is 13;uCs .ove thea -yoroval of ,  SR.D.2N & 1) ..N/III/Ludj 

/ DiVisLoiSupfjntendént(p) 
N. F. Rai1ay / Lthnding 

P : a, 
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1cj Nikuja &1trj Dey, Off'g., 3tore C191'k t 1 â:/$p1/pG. {ndb Zan r\hn, G/':;n thrr PI/PCA. 

,?ij Uii1;t Ranjazi I)eb, Cffg. store  

	

A 	hrj B1m.Lt. Kr., Itu-ncnik, 	.triro:  

	

3 	¶T1 N1ir) LY1 	tt(hrjO(, !hi1apj t?ir1/Ø/1'. 

	

- 
• 	 -•: 

NOtjfj10 No, J;C313 cit. 1.1e77 

	

rega1xt na roz' 	 !tci cjts 

	

A 	 XV to 1 	j.ZI Z' 1LU potR. ;(ore..cierk/T,j1,1 Jr, Clark) id our 
 

Ilk 

	

. 	4( 	 "bk 	•. 
12reby in~fe')rmwtt 	t' 	 ' only for th Rttjo, rk poct, ond  

.•• 

	

If you £i1 to 	 will 	 t rgvJr 	 You 'e 	 Ofle  r rp1y t, iP : 	 • 	 - 

(1 	eki'1 i-esr coo 	
'-.. 

	

•_•; 	 • 	 • 	 • 	 - 

	

• 	
•• .. • • •' S 	 - 

'J 

	

fri 	
• 	 ... 

I 

.: 
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cj 	'919' 	
•: : 

	

j J 11 - 	 111T" ç '" i T 1 / 
;h f :4.  

• r 	:. ?'&. .Ii! 	 3i • 	 ( 5• 

Dt1Lox oi 

- 

Me (mV 

••.•;: 	C?2 	yjr IrtIn1 	ti 1istagrZt. 
• 	•f? 	'. 	 tp*i1va 

3 - .i •M. on 1.8.?8.) M1ae 
, 	 I. ... 

	

\.' 	
. 	 . 	. 	. 	• 

'•. 	 sc 	 . 	 • 

	

C.. 	 . 	. 
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. - =-= -.---- 

:_ l  •:, 	 :1 	. ,-. 	 v 	,NNfcV((.E • 	 ,, ' 	
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. 	, 	$ 
.. 	: of .: 

0- T& T, ..c J 	
: 	 ; 	

2t4 . 	
•1 	 . 	. 	 . . 	. I . 	 . 	 . . 	 - 	 . . 	. 	. - . 	- 	- 	- 	

, 4{ 	 The fOIlOWlflg trafer 
:• 	vsioially withd.atp ffec.: 	.. • 	 f 	. 

iL 	COriseqnt on passng  the 8u1tab2.1tytest 9tS.C1 e rk/Q  
' 	 t)ria Drovlslopally 	 1tt& cr 	no. 

*qiatiLig '3S 
— 	 uvder 	cD1/IG'W.11 Ontir)utj to ofttc,  

QteJ H 	i 	IrI C) 	P'I e 4fL1co 

Consuept 	OSiig th' b1 ' red ro - 1Orr 11?v;Q thiOffc 1ar Of'7 	cI L14 	 P.C.Ds 	 ofiioictrng s*];k* DEN/III/LMG q.11 continu tO Off'tttc 	.c1è.r.c 

	

cnç3 sc1e and Osted to 	 a.nst an ox 84 '- 
b 	 - 	 . , 	 . 	 . ,. 	. 	..-.., 	 ... -- 	 : 	. . - 	 , • 	 . . 	.. 	'1; 	• 	. 	- t 	fl  . 
' 	 •1t'g ac apy .  

3. 	Cansquent on .Uit9b.jijty.te d1erIGi L;ub] 1sed Drov i io flllYv1;. ipfj 
ic, 	Sri N,W.Chakrbory, 

r 	i 	 r,Potq to Cffjcijtç ', Sr:cI4,? 
;3 	!iO$tGd in tbo sqtne 9U 1ce 	 been Rs.4 1 ii— in scale 	330 60 	W 1rt1 re f 	jè,sii: ay 

jj  

at 

in so .i1e 

'PoF'ent )fl rassio M
,
th si1ta1 2 lity .test fSr. Qlp  rk G' ot: 	drijo 	

n9 
ad wai.1. continue' t. off i c1atea5rtorC1rk1 , 

	

and potd 	the 	-ie of1ce againstan xtLng1..Ycancy. 	
j 

5, 	Con sel.0 e nt o ni pass 
b1ished Drov 1 s 1onl1yav1dGthisoffjÔe 1eter 	e 199—B1. Sri P'nna 	 3r.DEN/LM 	ron , tecj 

under IO/N/L 
: 	e 

fxed to Rs.41 '— in c1e ,Rs.330— c/T ! ref 4u 
s+, MA  

aT 
.D'1bnao rov1onI1y VJ0ti5 O'fce lat 	 no 981 S1iP.C.JQiti,C1er10,oI/Bt'G undo 	EN/TI'I/L' L. .teo t9 Q±fic'iate as$xcirk'q .n 

N' 	3 toc'undopwI/fr 	6ttS1r.TK ait OX] titi 'VCr. His .ti 	been fed to b4O4/- iisfs1e R&33O-5O/(Rs> in rof. his sub; - p:ij.R39o/ in.sc1e R26O40o/s), 

• 	COfltdtQ 	No.2, 

- et ~~ 

• 	 •, 	 ••• 

• 	•• 

• 	 . ..••••* 

• 	 • 	 • 	 • 	 .. 
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7). 	Consuert orjsir 	the uit 	iytt of r.CLork,tGt
Y..-j 	 rc th 	 'ct' 	qir jg 

o PWI/Sp/DCi. uor: 	l/III/LM 
rotc1 ro 3 .If1ajte 	Sr,TI< 3rI'.1 p')ted Ui tii 	Officc 

I( 	 existing 	 rlis 	y hs been fixed t' R46/.- 
oja RO5 6O7-(ES) 	 ?(Th 	YR4O/ $fl 

âcale R266-400/-(Rs).. 

The f)l1 OW 	:tra. nsf.er 	Qt'iffbrdãrs;are .ssued 

	

ovicnally I, i th jnme -Iiate effect 	 ttion, 
eh fo a poriod'o'1 one 

t.o up réposts v±th this office 	0rahdu NiQ./28W2/LMG it.  

1) 	COnse;uont on passng  the S1)1tb111ty test of r C]rk/G 
)L1shed prQvisionally v.de thi office lettcr oreven n. 
dt 19.-9-81 Sri S.K.Sanyal, Store 	 a.n existin g  
Tcn-cy and posted in the- sio office. His .bay..ls'bcn fixed 
to Rs16/- in ccale Rs.33O56O/- in ref'. to hib,v ROO/- 
i,n c ale R26O-"OO'/-. 	

4 

	

- 	-•-: .-• 	 , 	• 	- 	- 
- 2) 	Conse'nt 0n pain 	he s iti11ty t.st Of Sr.Clork/G 
'bIisi- ed pr0 isiona11y vide this öxx1cc1etterof cen.no. 

9.981 Sn. R 	BhattoërJoe,StorJerk%G 9f IOW,/C.K 3n3er 
rooted to 'officiate 	SrStore C1erk/pd 

eYi,stin 	 pay Voncy'fl.s  
I 	 tc b 	ri cale R 	56o7—(s) in ref: to his 

in scale Rs Q4OO1(s). 

nec,Iuent npcsin0. the s' u tab5Lity test of r 1 p 1  ,)L1ec prvisiooally id th i °ffice  dt 199.-R1'  - 	. 	— 	• ... .. .,. 	 -is rbmoted to fficiate as Sr'.TI-jn zcaLe 
it the sa1e office against anexistin vac6rHis p'3 'has been fced to R4 I- in ca1c Rs.330-560/-rRs) 	ref to hi suo: pay Rs.400 in scale RS.26O-4OO/_(RS).' sk 

- • i' 	
-- 

4) 	Conient on passing't'he SI 	 Sr.Cierlc/G 

	

po1ished provi.sionally yicle this ffice 1ete 	eren n, 

	

.Blttäherjee, E9f 'I/JID 	Si; .DN/LivIG 

	

j'o -'oted to Off16jjte"as Sr TK'1nc-1eR 30...560/...(Rs) 	nd in  tUe 	OOfficqpct an xistth vaonoy His pay 'a- oee fixed to .s.'i.16/- indb?le 	33O-56o,L 	ief:,o his 
y Rs400/- i.i c11eR66O-4OO/, 	 ,. 	a 

	

- 	- 	.b ':' 	• 	,• 	. 	- 
-Con'- nt 	n p 	-the ,s'itc,bi1 1-ty te?t Of 'Sr.CT1c?rk/ )btL5hQd 	 this. d'icé letter Of eve-n no. Fit.. 

5r1 NC.Dutta3I( Of •IO1/DT ur -' r DEJ/III/LMGi pr-O'Ttod 
ficiates Sr TT< Of in scale R33-56O/_ apanst X1cting 

vancy and' Dos-ted i-p - the s'ai)e-'office. .His pas • boen fix)1 
t R.416/- i scie 'R33O-56O/.(flS),.jnrf: to }s ub: pa y ,' 

	

ROO in c1e Rs.260-400/_(Rg) 	- 

I 	
Co nt 	to LD.ge tI o3, 	

4 - 

-'. 
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6) 	unseuent on passifli 
the 21tab1tY' test of Sr.Clerk/G 

u1j]4shed provit0fl11Y VC th.1 offb.ietter oeV.efl fl°. 

-9-81 Sri i'1.G 
Ml(sc),S.tore Clerlc/G Of IOW/HGS under 

	

officiate 	sStOre C1ek/Cr 

e.e agaiflst ir exis ngCY Hi pY 

iXe to 	in sc 	R3 	560/ — (RS"  

)t th6,pY 61igher soal4°f  

LRap ',' - 	 -• 	
- r. 

'VflSf 	,d pOstl g orde. 2f -the o1iOWing 

SC 	re jssied to- tk jditO ef.ft 

1) 	ri Satya Joti Sengupta,Jr1k 
	 2o-4q9/— - 

uflder DE/tII/G is hor.Ytn5feP°t  

i his se 	Y 	
xis-ttO vacnCY OfSriI0 

Of jte No6 Of Grop- 
Sri S.0 kiOT 	of IOW2.JD in -sc1 

under Sr.DE/L 	is herebY ranSfQr 	an 

op se pay 	
vacrOY-, 	

Srt .CBhatt 	ee Of 

itijm lio , 4 ..Qfr~ rpup 	 •:- 

As 
Sri Jatindra ç D$O1k/G of 	

?60_01 

und,er DE/iII/LMG is herY:t* 
	reQ 	d otd uoae. QW/RGS 

iorc Clork/G O his sO pY 
sceVi0C vacancY of 	.O& 

of te 	O4 Of G r0 -u. 

	nd r1 R,6.55tor0 Clor/G 
. 	 1eR2 O40O/* Of 

t uiCr D/III/LMG is 	
CbY rqnsfrr he 	 Of 5r 

on se pY a 

scae and pa 	
d a.s C1erk. .undr E/HGS: v-i .vcflY 

 

tindra Ch.Das of itO 	O.3 of GroP -0 	 4 - 

'1 

Sri hiaflOndu C krab0rtY,C11G ih sclO 	
20_400/(RS) 

tOr SrDEtLG i herebY. 	
transfdCd ad 6.QdU0r 

IOW/S/LMG on his ne ay nd 
sc1eV1c04vac0Y of LU 

Chitta 

DeY-. 	 .- 	

• :. 	
: 

	

t Ira ditYa ChOwdhurY,C1 	/G n 	
260400/—( 

A''er DE1JITI/LG is herebYr0 
fCt1 pO'stOJ on her 	pY 

e c'1. vice vacancY 'of Sri Dimafle 	
Chkrab0rtY of itO 

; 
L(c)f 0rdpC 

fl 	
j.aJ.i 

pan1,JT..0k/G in sc1e R.26O4ó0/() uncl:r 

I/III/LMG is herebY t 	fred 	
potedi° her 

vice vcaflCY of .  Snt.Ira 	ChOwdhUU of item 	
of 

rOup—C. 

6) 	Sri loma ro( sT) 	 ted 	
R;.2O4OO/ undcr. -o .11  

LG is herebY transfOrre 	
apô 	

O 

vice vacancy of Smt,flialt paul of item 0.7 Of roup'-C. 

9) 	ri iatal ChDoY,TK in 
c 	260400/ Of WI/P/L4G'0r 

	

Sr .:DE/LMG s herebY tr.aflsfrr0d 	
pay 	d' so 10 ad 

0ostd in TK/LR un-or pWI/-B. - 	 - - 	 -- 	 - 

7 	 - 	
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10D 	Sri, Hradh.n ch.flctth,clork/ç in sc1 	'20-400/- under 

	

 ed ¶W' jfl 	'Z?DIy trd sic 	i( 
c unr w1/p/LM viae Vcratioy' 	rt 2te.1 Ci.Eo 

-L 'nc'T- c+9 	GrCUPC8  

ii) 	'Sri I 1.saha,storo Cok/G(ad-.oc) 1'so'io. .R26O.4OO/.- 
I/B under 9E!/III/LM4s 	 0 	r- 

TX 
 

uncier IOw/BpB in his 	rn'd pay nd"scie vi'OQ vacny Of 
D.Roy retired. 	 . 

Sri Sbash Ch.Singh,C1erk/G in scale Rs.260-4.00/-(RS) 
uncLr DEN/III,'LMG is horeby transferred and posted nJ/4 Sec 
in his se Rnd sc1e. - - 	 ' 	 " 	-" 	: --r. 	. '-• 

3) 	'Sri 44.M D ,3C/LR(-hOc) i.n sc1o' R.26O-4OO/-() un"33r 
DEN/III/LMG i hereby continue to work - 	C/LR(u3-hOc) till 
pernanent incuibont -i&.p'osted.  

14) 	Sri u j.Dhar Chowdhlry,SC(ad_rjod under SrDE/LMG 
no working undr IOw/S/LI1G is horobyri isferod 	d pOsted In 

t,s./5 section under Sr.DE/L?G. 

This ssue s : wjth.t 
Tg 

iiv'lRM''.r(P)jLi]".i'ii.rJ.'.' 

o.E/283/1-LM(C1 	Lunn,dat,c1  

Copy forwardell. for Infrtiofl 9 n1 n/tior 'to •:- 

..10 IOW- /JMG,Line/LMG,.CPK,PTC,HGS,JID.& •T/JTó.j.., 	...' 
. PWI,1WG,JID,Sup/DC,P/Lt4G,BPB, 	C-'iGS & 	G,L'G,HY 

They are reqiostod to spre the .stffic'onQorPip.g uncld tr th 
to crry out ,thcir tran 	';,ndo.stipg fch,OVO. 
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lready ndor sod). 
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hnVn 16d honcur to state tho followlae, tow Uwe ro-
-gurdlng tzonp, fixation of our soniority and iou1d roquott you kt11r 
to icoic I nto iq ziattor syQ'athottoa11y o  

iat 	a so iottcn w as oal 	for t&i poet of toro clork 
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THE CENEAL ADMINISTRATIVE TRIBUNAL : 

GNAHATI BEICH 
GUNAHATI. 

O.A.221/96. 

Radheshyam Saha and others. 

pplicant. 

—Versus- 

Union of India and others. 

Respondents. 

WRITTEN STAT EMEI'TF FOR AND ON BEHALF OF THE 

RESPOI'DENTS No.45,6 •AND 7 : 

	

1. 	That the statements made in paragraphs No.1,2 and 

3 are substantially correct. but the applicants were not 

eligible for regular promotion against 33_. p.c. quota of 

posts against which the respondents were pronted. 

	

• 2. 	That with reference to paragraph No.4, the answering 

respondents beg to statethatthe applicants alongwith 

others were selected and promotedto work— charged posts of 

Clerk and posted against estimate number 20/CE of 1976-77 for 

"proposed remedial measures on LWBPB Hill Section ". 

	

3. 	That the answering respondents are not aware about 

(r  K 	
(,\. 

the statements and communications referred to in paragraph 

No; 5,6,7 arid 8 but submit that the applicants were prnoted 

co ntd... 
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against work- charged posts only during 1977 and they were 

promoted to regular posts only during 1984 and 1986. 

4. 	That with reference to paragrapNo. 9 and 10 ,the 

answering respondents beg to state that the Respondents lb. 4, 

5,6 and 7, after being duly selected, were regularly 

promoted asJunior Clerks under 33 ... p.s. reserved quota 

w.e.f. 17.6.81, 15.6.81 9  15.6.81 , and 30.9.82 respectively. 

The Respondents N6.4,6 and 7 were subsequently, promoted to 

the grade of Senior Clerk on 19.8.86, 20.8.86 and 29.8.86 

respectively . The respondent No.5 who belonged to S.T. was 

promoted as Senior Clerk on 5.9.82 and he was promoted as 

Head Clerk w.e.f. 1.1.84. The Respondents N6.4,6 and 7 were 

promoted to the rank of.Head Clerk w.e.f. 21.8.92, 15.10.91 

and 20.10.95 respectively. In the gradation list of Junior 

Clerks, as on 1.4.85, the names of respondents No.4,6 and 7 

appeared above the applicants who were shown to have been 

- 	 promoted only in August, 1984 and as such they were promoted 

to the graØe of Senior Clerk, after the private Respondents 

during 19.88 and later . In view of the seniority list of. 

Junior Clerks, as on 1.4.85 , it is not open to the applicants 

to say that they came to know that the Respondents who 

were junior tothern were already promoted to the grade of 

Senior Clerk only at the time of their promotion from the 

grade of Junior Clerk 

A copy Of the said gradation list and the 

romot ion orders are annexed herewith and 

marked as Annexure-I and II respectively. 

contd... 



3 

5. 	That with reference to paragraph Fb.11, the 

answering Respondents beg to state that the Respondents 

are not aware of the representations filed by the appli-

carrts but submit that the representations were misconceived 

and wjhout any merit . The applicants were regularly 

promoted to the rank of Junior Clerk during 1984 and 

1986 whereas the answering Respondents were promoted during 

1981 and the Respondent 1\16.7 in 1982 and as such they are 

senior to the applicants. 

The seniority betwen the private Respondents 

and the applicants was settled as far back as in 1981 

and the same cannot be re-opened at this belated stage S  

after lapse of more than 16 years and the application is 

liable to be dismissed. 

j 
Contd..... 

- 

N 
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VERIF I C A T ION 

I. Satyendra Chakravorty, son of Shri Rajendra 

Kishore Chakraborty , aged about 40 years , a resident 

of Lumding in the District of Nagaon, Assam , being 

authorised by Respondents No.4, 5 and 6 in this regard, 

do , hereby verify that the statements made in 

paragraphs No.1 to5 are true to my knowledge 

and belief and that I have not suppressed any 

material fact. 

4eam 
Jr 

Sign at ure. 
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hri M.3.tvlajurncler,Sr.Clerk under AEN/3?G who is under, 
order of transfer on promotion as Hd.1rk(Rs.425-700). 

vide this O.O.NO.E/283/l(C)/LM(E) dt.5/9-9485 is hereby posted 
as Hd.Clerk Under PvVi/iYAR against the existing vacancy. 

Shri Jhimanendu chakr.3borty,r.cier under iOV//LMG is  
p'ovi.sionalTy prompted to offioiate as I -ld.Clerk(Rs,425-700) 

and posted under iEN/LMGtigainst the existing vacancy. 

jhri N.Mitr. MajümderSr.Clerk under PI/HJI. is provi-
sionally promoted to officiate'as Hd,Cierk (Rs.,425-700) 

• 	and posted under ,  DRt('N)LMG. 

jhri R.K.Choudhury,Sr.Clerk under PVI/GHY is provisionally 
promoted to officiate as Hd.clerk(fts.425-700) and posted 

• 	 under iOW/CPK against the existing vacancy 

Shri S.K.Singh3 Sr.lrk under D()LG is provisionally' 
promoted to officete as Hd.Clerk (Rs.425-700) and posted 

under DRVl(V\)LiV1G  against the existing vacancy. 

Shri .G.Sarkar,Sr.C1erk under --PWI/DMV is provisionally 
promoted to officiate as Hd,Clerk(Rs.425-700) and,posted 

under PNi/vlV. 

Smt.Chhay Rani Suklabaidya(SC),Sr.1erk under DR()LMG 
is provisionally)promoted to off ici.tc as Hd.Clerk(R.425- 

700) against the existingvacany. 

Shri .K.Pramak(SC),SrClerk under URV1(V)Lv'G is provi-
sionally promoted to officiate 3s Hd,Clerk(Rs425-700) and 

posted under IO,V/T/JTG aainst the ezisting vacancy. 

• 	9, 	Smt.Anjali Singh, Clerk unier 1)1W(1)LMG is provisionally 
promoted to off iciate as Sr.Clcrk(Rs330-560) and posted 

unde IRVi()LMG against exiting vacancy. 

lO 	Shri Jtindra Ch.Ds, Clerk un1er IOi/HGs is provisionally 
promoted to officiateas Sr.Clerk(Rs.330-560) and posted 

under IOV/ft3S against existing vacancy. 

Shri Haradhan Ch.Nath, Clerk under IOV/DMVis provisionally 
. 

• 	 . 	promoted to officiteas Sr.Clerk(Rs,33Q56O).and posted 
• under IOV/DMV .igiinst.the-existinq vacnacy. 	

4 

Shri Subhas 	 Clerk (now ad-hoc 3TS) under DPM()[ 
4 

LMG is provsinally prornotd to off iciatc as. Sr. Clerk (fts.330-
560) and posted under DPM(V)LMG. . 

13. 	.ShrJahangir Khan, Clerk under PVI/DCA is provisionally 
promoted to officiate as Sr. Lllerk(Rs.330_560) and posted. 

under PvVI/DCA against the existing vacancy. 

• 	 a4 	• 
•.. . .. . .( 2) 
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Shri S.J.benup'to, 1ork '  under P 41I LYAR is provisionl1y 
promoted to officiate's, Sr.61erk(Rs.33Q-560)' and posted 

under AEN/3PG vice tem I ahovëi 

'Smt Arti 3iwas, Clork und r 	 prOV sionili y 
iromotd to o. iciat as Sr. Clerk (Rs. 330-560) aiid posted 

. under AEN/GELY, 	. 	.. 	••. 

Shri Satyenda' Ch1crabLrty, Cierk'undor DRV1()LMG is 
provisionally promoted to officiate as Sr.Clcrk(Rs.330-560) 

and posted under f  D1Vt(W)LMG agiflst ex'l'sfing vacancy. 

17; 	hri N.G.Paul, Sr.Clerk unJcr I0vV/3P;3 who had refused 
promotion of Hd.ierk for one year vide his application 

'&€'.'.12-9-85 is promoted to off'i,Giate 3s..Hd'.lerk(Rs.425700) vice 
vacancy of Shri R.M.Ry, Hd.Clerk undcr'I0vi/3P3 who will retire • 	from service w.e.f. 1-10-86. 

Smnt.Rtjhjnj Sribastab, Clerk under. IOvV/B is provisionally 
promoted to offiiate as Sr.Clerk(Rs.330.-560) and posted 

• 	under I0/:3P13 vice itrn No.17 above. 

Shri Swapan Kr.Dey, Clerk unier:DRV(W)LM (attached to • 	
DP/LMG) is provisionally promoted to officiate as Sr..Clerk 

(Rs.330-560) and posted under PI/LFG. 

Shri Patal Ch.Dey, Clerk (Rs. 260-'400)., who 'has be.'en'tempo-
arilY..working'undcriII/DMR is dow.  posted as' Clerk 

(Rs,60-00) under ?'Al/fl rce itni r.o.14 above 
-. 	'. 	'' 	•'. 	H • 	•. 	•. • 	

21,• • Shri Pradi lKr ey,C1rkinder DFW.(W)1G is posted in 
place of Shri wapan Kr. Dey,(item No 19) 

22.. 	Shri N.NDuita,'S.C1erkuder iov/cPk is transferred 
and posted under PvVI/GHY in his same py and scale vice 

item No.4 above. 	'. 	 . 

• 	
• 23. 	'One' pbt of'HthClerk was transferred fromRM(W)LMG 

to AEN/GHY' .for:one year vide :PRM(P)LMGts 0.0. iio.E/283/ 
I'(C)/LM(E) dated, 5/9-9-85 and Shri D..Ghosh, H,.C. under 

'AEN/Gl-WsWas posted 3'2ainst this post.. On expiry of the currency 
of one year of transfer of post, Shri D.N.Ghosh, H.C. wJ1i. 

• 	continue to work as Hd.Clerk under AEN/2HY against the..existing 
vacancy 'of Chief C1crk ,(being downgraded to 'H.C.) till the 

.1 	regular Chief Clerk is posted. 	 , 	 . . • I  

(i) This has the • POV 	of ,  Sr.DEN/Lumding. 

Item No.1,34,E3 1 14,15,19,22 are granted 10 das 
• 	 joining time from the date of sp,ring. 	, I 

• 	• 	 'i') 	'• /.':.v 	'/( 	'.L 	• 1/L.,• ,/ 	/': i•. 

e 	
• 	 •; 	'EL. 	

•:: 	 ,' 	/t 	
) 

::• 	 - 	'.' 	" 	i '' 	',? 	 4-• 



: 	

0 
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I 	 I  

(iii') 	All the promoths should submit their option for 
fix.tion of py within one month from the dte of 
promotion if th:'y desire to get their pay ref ixed 
under Rule 'FR-22-.0 from the next date of incremnt :1 
in lower SCriC,' 

- 	

0 

	

• 	No. E/283/I(CY/M0(E), 	Dated: /'j -8-1986. 

1 	 •0• 

Copy for inforrn&tion and flecessry action to - 

I. 	DAO/LMG. 
• 	2. 	..r.iJEN/LMG. 	•• 	

0 

AENs/LMG, GHY, HGS, G. 

PWI/V,HJI-jyDCA LFG, EW1R. •. 
IO/DM\.', (S)LM3 1- . ' JTG,. HGS,CPK, 
£E/.3ili, os(iv)ucG Os(G)/LiG. 

0 	 7 

k))  0,4 

• 	
•. 	 • 	

\ 
tJ 	

00 

I1i.II 	

\) 	 •• 

' 	 \: 	
• 	 - 	

0 

	

0 • •• 	 J 	

0 

	

•__0C'-J 	 0 	

0 

0 	
•' 	 0 

a 
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Office cf tb 
DLV1&On!1 	rrGr(P), 
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C tion to t 2-6 	 i - 	i4co 	-c,11 	 F 
rcC1l't' c' - c 	.//i(C'  

tc pcy 	c sari SctictV 	L 	rrzrty,LC1ok uider 	-f/Li:t 	it-  f.á' 	n 
5 un- er 

- 	W 	 = 	V 	 _ _ 	_ 	_ - 	 - i 	 - 	- _ 	- 	- 

.- 	- - 
.40 
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.1470 + 7D 209i 
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T 

I 

1 
4 



f 	•. 	

,cV. 	.j/.t4 

Qffjc_Q(q 

•.iri. 	li. 	 ir 	 rI 	un Ii r 	 tinJ'j' 
"'rr 	t'rf 	r c' 	rr r),n 	J,(ifl 	J.1r i:1 (R.fi25-.7O0) 

vide tIui'; 1 1 .(i1H. L/, 	/,.\(1:) 	J1..3/_1-5 Ic I)' rc*y postcd 
s Hi. lrr:1 	i'Jr 	1 J ; 	uit tIi 	cxi.I.iruiv.incy. 

II 
2. 	

fti: i. •)im lu.HluJ 	nir'rty,  
pvti nb 1,' iir . rnrri tr nffc,( 	; IlL 21.r1'(li'.125-7CX) 

md 	d lvi.j, r •lH/LM 	mj.ifl!;t t.Iu 	Xi 	Lir)j Vm: 'io- y. 

)i F. 	.iujIirnrI r r,Jr.Cirrl'. onl'r 	.iF/HJS i 	PrOV- 
ind1y pr ( ­ .'mt ~ 'l to offic:i.ai 	; il•'i.l,r.rl  

mnd pcstc'I unJcr !Ji'.iu (:1) L.MG. 

hri. R. . C}ioudhurv, Sr. Clerk under itLL/CH'i is provisionmily 
promoted to officiite ts Hd.Olerk(Rc.425_700) ind posted 

under 104/C1c •gaint thr cxistinq vac1ncy. 

Stun S.K.:In1h, Sr.Oierl< under l.)Uv1()L'AC i 	provisioniiy ,  
;)rOmO t:.( i I. 	fl ic;i.mtc is H'J .01 erk (i;. '125-700) mod postcJ 

under DR(flLiVG 1 1 .1 ,1 inst the existinq vacncy. 

Shri :LG.mrLar, Sr. C1rk unrir PVI/D4V in provisiona] .1 y 
promoted to off iciate •s Hd. Clerk (Rs.425-700) •mnd posted 

under 1) 1/l:vv. 

Smt. hhaym fl i ni SuIi')nj,i (Sc), Sr. 0] :rk onde.r 	R VI  
is provi.sion. -uJ.ly  promoted to officiate is HJ .Clcrl< (R.425-

700) against the existing vacancy. 

B. 	•Shri 3 .K.Pr-mmnik(SC),Sr.C1erk under 0ftA,(4)Lv*LG is provi- 
• 

	

	 sioruilly promoted to officiRte - s Hd.Clcrk(PLc425-700) and 
posted un -iör IOV/T/JTG ajainst.the cisting v.mc.ncy. 

• 	9, 	Smt.Anj m.1.i Si nqh, Clerk Uivier iJR(V)L', 	is provision.liy 
pr 'int I to o Iii ci a L 	s 	 ri nd post rd 

ocr .uJRvl ( .i) Lull 	m ji I ci cx .i. tinq va cmncy. 

.10. . 	Sun. Jitiniti Ch,l)i5, Cirk ijflJrr I/Il 3 I.'; Provisionally 
pv)inntcd to off ic:i.•mte as Sr4 CJ.e:i.k (R:. 330-6O) •nJ posted 

under 104/I•13s •g;iint existing vmcmncy. 

11. 	Shri H ' : ) 'J hru n Oh. N th, Ci(: rk un'h. r :Lc1/y'1v is p.rovi Si on illy 
innt 	I •t 	''11:1 elite 	 ;i 	rL (s'.. '_)) 	ifli poi.ed 

under iN// ) IV 	c1iu 	1 'I 	<'tj')i V 

• 	12. 	• 	 Iuri. •ui,Iii 	•.HJ:uia!m, 	ci'1. 1 	• 	i--l'; 	i..) 	injer DR(.N)/ 
• . - 	 or 	1 -•i 	I 1 V p1- on t 	1 1 n nf f:i 	l 	mc j1• Clerk (Rc. 330- 
.56Q) in') OtH nil r 31 ( .1)L.uj. 

13. 	:;hri 	JnH 	I Iu'u 	C] 1 	'k 	1 In] 	u' 	it /N•\ 	I 	ii'vi 	rin,1 1; 
pp fl tr 	1 	Ii)CJ 	i 	 fl i p•:stc"i 

'xiLi'm I VCi!lC. 

I j 
) 

	 a4 • 	
• .........(2) 



-: 	

2 	 • 

14. 	Shri S. J .: 	ijipL, (1k un'kr PJ /i)vI i proVision illY 
• 	p r. mtC'J ir 	If icivt c I G. Sr. IV.rk (is. 33:)_30) in'I •post 

•lkjndcr AF1/ 	v:in 	11rM 11 
1, 	

1 	 , 	erk up I j ,\l 1/ VU I  n - provisionilly •' 	I 	11:1 ;it 	• 	Sr. Cl rri 	(Rc, fl ( - so) md postcl undcr ,•\!. •/'. 

Ly 	i 	i'.ii.y  • 	 pxvLs.jp 	j- ;r 6 nArQ  lu 	fiicij 
ri posO'J on i'. r o 	 ng.int. (.X.1 Vinj v c,ncy. 

17, 	jixi IL.P'jI , ; i',LiCt, on ftr iUi/ ON who hid rcfusd 
prom:tion of 3. i.rk for one ye ir vi'J' his •mol Ic tion A. 12-9-P5 is prwnrli nj to off id itp is H. rk (ih. 425-700) vice 

v.c.incy of Shri iL;'. HTiy, HJ 1C1 ark unAc r IONIAP3 who will rtirc from srrvj cc W. 0. f . 1- 10-6. 

• 	 18. 	Suit. kjhin:i AS Si sti 5, 01: rk un'JQ.r LOeI/ 3t-3 is provi sionilly promntc'3 to uffiliate ,is Sr. Cl(rk (Rs. 3:3o-5o) and Oosted undr 10//..3P3 vir.p :i:t.em Np, 17  950v o . 

19. 	Shri. Sw;pin Ir. Dcv, Clerk on Icr DiA ()i,i 	(aftiched to • . 

	

	 Dii/LM4) i, pi - ovij onri.1 ly proe!IotcJJ to 'iI':i ci;ito 
(. 33U5O) irvi poI.c:j unicr Pii/LFG. 

• .. 	• 20. 	 P L5JY , Cirk (R.260.Qo) who his bccp tempo- • ••. 	. 	•. , •i'; r 1y WOt .r 	ni.r 	II/DR I 	now potecI is Ci rk 'Il.ICl P1. /ü4fl'Vjc 	Stifl iO. f4 •boV. 

S)i'i Pi•'id p I r. Icy, Clc.rl< unJr IJHV1(vV) L15 is posted in 
Plico V $hr:i. wio.in Kr. Day, (itcm No.19). 

Shri. N,.ii i, Sr.Cl(rk unjer 104/ci, jq i.rinsfcrrcd 
nni pnstel unlrr PVS/Hy in hin o imr piy ind sciI.e vIce Itcm 10.11 	• ''v 

• 	• 	
• 23. 	( 1 ru } 	t,lr 	I 	Hi. 51(1k Wns I r. is1rr...I IfOflI 	i1A()LM to hr.1/ . HY': for Onc yr it vi dr ORAQ)Wls 0.0. No. E/283/ I(C)/L'A( I.) i iti, 	/Y-9-85 md 	hri D.N. Ghogh, iI.C. under 

WI pr.n.; tr 1 i i:inst this post. On rxpir:y of the currency • 	of one yr r of tr fle,r of post, AS D.Ni.;uii - si, H.C. will continur I' worK iq Hj , Q rrk un ]( r \i J/JIY n Ui i n ni the  
Vicincy y -Wil 1 At ik k icing iownqr1eJ to IL C. ) till the  regJ.l. it L.r f Cl rI' :1 s 0)51 od. 

Ntr 

4 	•- 	• 

U 	AV h 	 ov.ml Hf )r. JIii'f/L i3j n j 

() 	t.•• 	H. 	:, 1, 	, 	s, 1°,2: 	•r 'fl 	1 	10 1 :1 n I 	1 	1 	r 'ii 	1. 	I 	I 	' 	• 	11 
/ 	• 	.• 	/ 	I.- -.-. 

	

• 	•. 	• 	
.. /1 	,. 	 I 	• 	• 1 	• 	 .,.._.• 	 'I 

• 	•,, 	4 • 	1. 	•• 	, 	' • 	
- /f 	• 	I,., 	• 	/.). • 
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(iv) 	,1 'Lit •'r 	1 	 Ii. ±r 	jcn for 
11'I,h 	 I 	•h.iii 	11. 	inth 	i'm th' •:Lt r of 

	

if tlu ; y }ci rr to jt 	. .i: p.y r(Tfixed 
'jr cr Hi.r F1)-22.-C fr )iq t}l( fl(Xt itX: of incrc merit 
in 1. oi c r •  C J. 

1o. E/23/1(C)/LM(E) 	tcc1: H 

Cooy for informtion nd necessry .ction. to - 

1. 	i)AC/L'AG. 

.2; 

• 	3. 	AEN/LM, (•j, H3S, 3P G. 

i i•/ 	DCA, UEG, i).\i.  

) L 	, J T, 	iS, 	fl 
 

LF/3i 1, (Y;(I)iilG  

• 

• 	 • 

r •  

' 

• 	 .• 

• 	 • 	

/ . 	

\?~l;;:;ji .•fSL 	 • 

•/ 

• 	 - • - 	 1:- -• - 



• 	 N. F. Pa Liway 

ÔfficQr 

o 2oliowir 	 WhO hv tUW2d theuives for promotion 
rotn (1WJJ IV tQ 	IXI srcci2J.d pouts o Clrk(G) in 9ca1( 

R. 60-400/- (Rn) çie;. Th: oi'Le od of UKOL evri rio. Ut. 

1-6-431) icjthuit 331/3% rco vd ruotu rre hCr byc1iroCtd to 

under go uocez;ary tr JLticj iii uo oiw iontioriod agaillst 
• 	 each :- 

• S/No. 	Name : designation 	' 	eputed fQr training unde 

	

adstati. 	' • 	__ 	 - 

Shri Haradhan Ch,Nath/ 	nr/nI/Lumding. 

	

• 	2,. 	ubhash Ch.ingh 	 -d6- 
3. 	Alembo Ao,  
46 	

Swapn 1.)bnathV 
1 	Rrandra ohn 1ui 	-do- 

Anukül Ch, 	y ' 	 -do-- 

	

- ' 	7. 	1 	tfltOSh Sarker 	 DSTE/LG 

-All movements must be completed by 17-6-81 The above staff 
should be put to under go •trainin. for a period o three months 
arnd the training will be the sa s per direct recrui.tment for 
the post of clerk(G) in scala Rs.26-40/-(RS).Th the case of 
failure in the first atLempt they will be given second chance to 

• 	 qualify in terms of Cm's Lette'NO.PS/5/2 30/W 11(C) of 

11.1.63. 

During the training period they will 	t't:Lpen of Rs260/-p. 
plus usual çoarneo allowances oi the py arid allowaflCC3 oftheir 
present post which ever is higher,, rccjarding poymerit of 
A.C.A., the staff who will get stipend of. R.26CY-plUS dearness 
allowance, it will be 'adjusted pn satisfactory ,comp1etb01 of 
their training and passing the prescribed test. 

On satisfactory com;?letiofl 6f training thé will be eaminedbY 
• • 

	

	DEN/AEN, Dt'4E/A€, D rE/AT to consider their 3 nitability for' the 
post of Clork(G).fld pasiflg 1he test they will beelliginle. 
f or ptomotiori as Clk(G) in scale.26O-'Q/-(,) ls Uoualt 

, allowances. ,applicable from time to time. 	•' 	. 	•. 

Seniority to the post.of clerk(G) in scale s.26O'-4OO/-(S) 	
, 

be decided as. per position assigned in the resul 5pbl±SiCd 	der(  
this office order of even no.atcd 12-.6-6l.Z 	

,• 

• 	 , 	for DRM( /Lurni g. 

• No.E/230JLI/-Pt.V1 	Lurndiflg, dated 12-,6-81. 	.. 	'.1 
_____ - ., •• 
Copy forwarded for iriformaiOfl and necessary action to 

• • 	1. co/iLG. 	. DAO/LMG. 	3. Di4(P), .DEN/III. 	• 	• • 	• 

• 	4. DSTE, DCS/LI1G. 	. 	 • 	. 	 * • 	
' 

5. A/MLG. They will please spare and direct the staff und 
• • 	them to çary out promotion order s above. 	•, 	'• 

• 	• 	6.. OS (Mech)'c/COfl1ml. 	7). CC/iT, CC/E1/1, i-ic/FS. 

8,.sa_ff concerned. 9). Sparc copy for P/Case. 

	

for 	(p)/Lumd1ng. 

• 	

• . 

• 	 • 	

• 


